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1. This petition, purportedly in public interest, has been filed by the 

petitioners seeking a direction to the respondents to take appropriate 

action within a stipulated period against respondent no. 5 - Gram Pradhan.

2. Submissions have been made that despite making complaint dated 

02.01.2025, no action has been initiated by the District Magistrate and 

therefore, a direction in this regard may be issued.

3. We have gone through the complaint, filed as annexure-3 to the writ 

petition.

4. A perusal of the complaint indicates that wholly cursory and omnibus 

allegations have been made by indicating various works and alleging that 

bungling has been done on part of the respondent no. 5 - Gram Pradhan. 

5. Seeking direction from this Court for investigating present nature 

complaint, which is wholly cursory, cannot be countenanced.

6. The petition has no substance. The same is, therefore, dismissed. 

March 11, 2026
nd/vs
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(Kshitij Shailendra, J)    (Arun Bhansali, CJ)

Praphull Urf Giradhari and 2 others
.....Petitioner(s)
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